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OPEN OFFER FOR ACQUISITION OF 26,440 (TWENTY SIX THOUSAND FOUR HUNDRED | C.6. The present Board of Directors of TAIL is Mr. Vishnu Agarwal, Mr. Vibhu Agarwal and | (iv)  If there is any revision in the Offer Price on account of future purchases / competing offers,
FORTY ONLY) EQUITY SHARES FROM THE EQUITY SHAREHOLDER OF TECHNICAL Mr. Vinamra Agarwal. it will be done only up to the period prior to three (3) working days before the date of
ASSOCIATES INFRAPOWER LIMITED, (“TARGET COMPANY”) BY DWARKA GOODS PRIVATE | p DETAILS OF THE OPEN OFFER: commencement of the tendering period and would be notified to shareholders.
EIMIED (ACQUIRER') i i i V. FINANCIAL ARRANGEMENTS
This Detailed Public Statement (“DPS”) is being issued by VC Corporate Advisors Pvt. Ltd., the biA; “The Acquirepls making n Open Offor o acqile 26,440 eqlity shares of e, 81 Sach | -
Manager to the Offer (“Manager”), on behalf ofgthe Acqulr);-r ie., Dxarka Goods Private lened re’%resgrti&g 1'480/;9“%'3: e)qui(y an?t;/oﬂng s(r'}?regahpit.?:l of th)e Targbelt (.:ompirm‘at aogrloe (i) The Acquirer has adequate financial resources and have made firm financial arrangements
4 A of Rs. 5/- (Rupees Five Only) per equity share (the “Offer Price”) payable in cash (the “Offer” for the implementation of the Offer in full out of its own sources/ net worth and no borrowings
plapil et el bl ot et e b bl ot or “Open Offer”), subject to the terms and conditions set out i the PA, this Detailed Public from any Bank and or Financlal Institutions are envisaged. Mr. K. L. Agarwal, Partner of
» ions” i “pA Statement and the Letter of Offer that will be sent to the shareholders of the Target Company. M/s. Agarwal Sultania & Associates (Firm Registration No. 323364E & Membership No.
(“SEBI (SAST) Regulations”) pursuant to the Public Announcement (“PA”) filed on 30.05.2013 The total Promoter/ Promoter Group Shareholding in the Target Company is 17.59.926 equi . ¥
with the UP Stock Exchange Limited (“UPSE”), the Securities and Exchange Board of India (“SEBI”) D e S e s oy 015023), Chartered Accountants, having office at 32, B. B. D. Bag (South), Kolkata 700
and the Target Company in terms of reguiation 3(1) & 4 of the SEBI (SAST) Regulations. shares (98.52%), out of which 13,01,024 equity shares (72.83%) were scld through the 001 has certified vide certificate dated 30.05.2013 that sufficient resources are available
. dated 30.05.2013. Pursuant to Regulation 7(6) of the SEBI (SAST) Regulations, the balance with the Acquirer for fulfilling the obligations underthis "Offer" in full.
THE ACQUIRER, SELLERS, TARGET COMPANY AND OFFER: 4,58,902 equity shares (25.69%) with the Sellers are ineligible to be offered in the Open | . _— N §
INFORMATION ABOUT DWARKA GOODS PRIVATE LIMITED (“ACQUIRER”/"DGPL"): Offer. Thus, the Offer size is restricted to 1.48% of the voting capital (remaining 26,440 (i) The maximum consideration payable by the Acquirer assuming full acceptance of the Offer
i i o i i i i would be Rs. 1,32,200/- (Rupees One Lac Thirty Two Thousand Two Hundred Only). In
equity shares) as against 26% voting capital as required under the SEBI (SAST) Regulations. ) . 5 s
@ DCPL.having lts/registered offica/at 101/1/2/1 B.T. Road, Kolkata 700080 was The remaining shareholding of the Sellers i.¢., 4,58,902 equity shares (25.69%) shall be accordance with regulation 17 of the SEBI (SAST) Regulations, the Acquirer have opened
undee.ih oL e Ack, 1956 on'20.04.2000 a6 2 classifiod under Public Category after complation of the Open Offer formaliies an Escrow Account under the name and style of “TAIL OPEN OFFER ESCROW ACCOUNT"
Private Limited Company by the Registrar 0' Companies, West Bengal. The Corporate gen R R : with HDFC Bank Limited, Central Plaza, 2/6, Sarat Bose Road, Kolkata-700 020 (“Escrow
Identity Number (CIN) of DGPL is U52300WB2009PTC134769. DGPL has been | D.2. This Open Offer is being made to all the equity _shareholders of the Target Company as on Banker’) and made therelin a cash depl;sit o" Rs. 1,32.500/- (R;upees One Lac Thirty Two
|ngorptorated to (t:arry on the buslnsss ofnadlng buying, selling, marketing, net rr:jarklenngf 08.07.2013 (“Identified Date”), other than parties to the SPA. Thousand Five Hundred Only) being more than 100% of the total consideration payable in
indenting agents, €aler of | p 3. The payment of consideration shall be made to all the shareholders, who have tendered the Open Offer, assuming full acceptance.
various types of goods and products Presently DGPL is not engaged in any business their shares in acceptance of the Open Offer, within ten working days of the expiry of the | o Tha i & i i . E A
activity. ; ) Tendering Period. Credit for consideration will be paid to the shareholders who have tendered | (i) N ?h analge( bk fe"Of::r L a":‘ gnzed d‘ol operate the datb ove :penllr:onedl sc;t:hw é count
(i)  DGPL has been promoted by Mr. B. C. Khaitan. The shareholding pattern of DGPL as shares in the Open Offer by crossed account payee cheques/ pay order/ demand : e e:(c'ustlon o a“'? grEsBi-llnSA§$nRuycleTpowere 0 realize the value of the Escrow
on date is as under : ic transfer. It is desirable that shareholders provide bank details in the Form ccounts n erms;of e, ( ) Regulations.
of Acceptance cum Acknowledgement, so that the same can be incorporated in the cheques (iv) Based on the aforesaid financial and on the received from
Sr. No. of No. of
No. Name of the shareholder Shares Held | Shares / demand draft / pay order. the Escrow Banker and the Chartered Accountant, the Manager to the Offer is satisfied
1. | Lokenath De 9,000 | 3.83% || D4. As on the date of DPS, no other statutory approvals are required to be obtained for the about the ability of the Acquirer to implement the Offer in accordance with the SEBI (SAST)
Santosh Kejriwal . purpose of the Open Offer. If any other statutory approvals are required or become applicable, Regulations. The Manager to the Offer confims that the firm arrangement for the funds and
Ashok Kejriwal X the Offer would be subject to the receipt of such other statutory approvals. money for payment through verifiable means are in place to fulfill the Offer obligations.
4. 38EQ'|3 Aga""»’i' i X D.5.  This Offer is not conditional upon any minimum level of acceptance in terms of the regulation | VI.  STATUTORY AND OTHER APPROVALS
Pawan Kumar Agimil ¥ 19(1) of the SEBI (SAST) Regulations and not a Competitive Bid in terms of the Regulation | (i) The Offer is subject to receiving the necessary approval(s), if any, from Reserve Bank of
Dinesh Kumar Agarwal 20 the SEBI (SAST) Regulations. India, under the Foreign Exchange Management Act, 1999 and subsequent amendments
Dinesh Kumar Agarwal HUF X D.6. This Offer is not pursuant to any global acquisition resulting in an indirect acquisition of thereto, for acquiring equity shares tendered by non-resident shareholders, if any.
Ashok Kejriwal HUF . shares of the Target Company. (i) As on the date of this DPS, there are no other statutory approvals and/ or consents required.
Pawan Kumar Agarwal HUF 00 | 0.17% || D.7. The Manager to the Offer, VC Corporate Advisors Private Limited, does not hold any equi However, the Offer would be subject to all-statutory approvals as may be required and / or
) - g P y equity
Lalita Steel lngus:r:;s FI’.v; Ltd. 1 gg—g ggg % 6| shares in the Target Company as on the date of DPS. The Manager to the Offer further may subsequently become necessary to acquire at any later date.
Fr’;ﬁ'g onsullan P“:t‘- L: -y 70000 | 17.05% 1 declares and undertakes that they will not deal on their own account in the equity shares | (jjjy  The Acquirer, in terms of regulation 23 of the SEBI (SAST) Regulations, will have a right not
Steel - Pyt Lid. 20.000 | 851% | of the T‘arge! Compé"y du””? the Offer Pe”“’d- ) to proceed with the Offer in the event the statutory approvals indicated above are refused.
D.8. The equity shares will be acquired by the Acquirer free from all lien, charges and encumbrances In the event of withdrawal, a public announcement will be made within 2 working days of
amesh Kumar Saraogi 4,000 [ 1.
Total 2, 35 000 [100.00% | and together with all the rights attached to including all the rights to dividend, bonus, and such withdrawal, in the same newspapers in which this DPS has appeared.
) Thereare o ary poid p shares i DG B s Ot el iy e oo s ponone el | ™ IS G e TV e e | D o
(iv) ched rl?resKe;l ‘3“";" tg Direc’:OKrs of DSGPL csm’\ldprigﬁ_s ?(f Mr. B. C. Kf;a"ad"MMrL- iah;ﬁ VI of this DPS. In terms of regulation 23(1)(a) of the SEBI (SAST) Regulatons, if the statutory or failure of the Acquirer to diligently pursue the application for the approval, grant extension
Daer Dg;JL 422:"1 gel :r:rg‘;eti a"l;fg?;upafa%l'- Ir. Dilip Kumar Agarwal and Mr. Lokna approvals are not received, the Open Offer will stand withdrawn. of time for the purpose, subject to the Acquirer agreeing to pay interest to the shareholders
e o g . . E.  The Acquirer do not have any plans to dispose off or otherwise encumber any significant as directed by the SEBI, in terms of regulation 18(11) of the SEBI (SAST) Regulations.
(v) There is no Person Acting in Concert (“PAC”) along with the Acquirer. assets of the Target Company or its subsidiary in the succeeding two years from the date Further, if delay occurs on account of willful default by the Acquirer in obtaining the requisite
(vi) The shares of DGPL are not listed on any stock exchange. of closure of the Open Offer, except in the ordinary course of business of the Target Company approvals, regulation 17(9) of the SEBI (SAST) Regulations will also become applicable
(vil) Apart from 13,01,024 (Thirteen Lacs One Thousand Twenty Four Only) equity shares and except to the extent required forl(hs‘s'p'urpose of res}ructuring and/or rationalization of and the amount lying in the Escrow Account shall become liable to forfeiture.
ich the Acquirer intend to acquire through Share Purchase Agreement (“SPA”) dated g:lee:‘u:;"e:‘i sat:zz‘asl'a"s‘;:ts:)r?;tsfalletl '(ngnor r‘]’"";’g'i‘; :;iz‘ed?:’gifgg‘gfgmimzz (v)  Noapproval is required from any bank or financial institutions for this Offer.
2?.2,55?33' he icsoirerco ot hid eny equly. shet=el voling righis ot TAIL 65 on dais encumbeyred other than in the ordlna?y coursepi!ybuslness the‘Acq?Jlrer undertake that it [ VIl TENTATIVE SCHEDULE OF ACTIVITY:
(0 Bkt i s iR el O | Comoay bty Becalosiion el on 2501551 s e it
" and subject to the provisions of applicable law as may be required. Date of the PA 30.05.2013 | Thursda
employees U Yy
" Ha i i i ioc i | Fe Pursuant to this Offer, the public shareholding in the Target Company will not get reduced Publication of Detailed Public Statement in 06.06.2013 | Thursday
(ix) DGPL and its directors have not been prohibited by SEBI from dealing in securities in o : i . . =
terms of direction issued u/s 118 of the SEBI Act as amended or under any other et bl AUt e S P A A o B i Last date of a Competing Offer 27.062013_| Thursday
Regulations made under the SEBI Act. and 'f| o Ei'sﬁnqg Agreem';m_ 9 d Identified Date” 08.07.2013 | Monday
(x) Brief audited Financial Information of DGPL as per the audited accounts for the year Date by which the Letter of Offer will be dispatched
ended to 31.03.2011, 31.03.2012 and 31.03.2013 are as follows: II.  BAKGROUND TO THE OFFER to the 15.07.2013 | Monday
(Rs.inLacs) | (i The Acquirer has entered into a Share Purchase Agreement dated 30.05.2013 with the Last date by which Board of the Target Company
For the year| For the year| For the year ggeg:nézo(q_l:}:rl Prtmotecr) GroTur;: of medTier‘ tC";"Pano)’ ‘:’ )aoqul_rte "'?‘"‘ “"e"f‘ ;2 3959/"993‘2 shall give its 18.07.2013 | Thursday
i ende ended ende ,01, irteen Lacs One Thousand Twenty Four Only) equity shares of Rs. 5/- eacl —
Particulars 31.03.2011 | 31.03.2012 | 31.03.2013 representing 72.83% of the fuly paid-up equity and voting share capital of the Target Company Sdrereement of S°h§d;‘r:5 of A“"’"'Ies.f” Open Offer,
( ited) i (Audited) at a price of Rs. 2/- per fully paid-up equity share payable in cash (“Negotiated Price”) for = d"s °d.s 'tjh°ry an ? Seé;:)psr?vaksEln r;‘ewspaperg
Total Revenue 7.08 Nil Nil a total consideration of Rs. 26,02,048/- (Rupees Twenty Six Lacs Two Thousand Forty Eight et o gt e 0 SERL Sost Sxehangee s 19.07.2013 Frid
Netl "o, Profit (Loss) Afler T 0.007 041 0.17 Only). Pursuant to the execution of the SPA, this mandatory Open Offer is being made by arget Company Ll fiday.
Egls"c"’“e i.e. Profi/ (Loss) After Tax .05 Ez'n; g X 2% the Acquirer in compliance with the regulation 3(1) & 4 of the SEBI (SAST) Date of of tendering period 22.07.2013 | Monday
- - . Date of closing of tendering period 02.08.2013 Friday
Net worth / Shareholder' Fund: 597 557 543 (i)  This Open Offer is for acquisition for the remaining public shareholding of the Target Company
s wo arshoider: Funds 1.48% of total equity and voting share capital of the Target Company. After the Date by which communicating "elemm"/ acceptance
Source: Audited Annual Accounts received from Statutory Auditors of DGPL completion of this Open Offer and pursuant to transfer of equity shares so acquired under and payment of accepted 20.08.2013 | Tuesday
3 SPA, the Acquirer shall hold the majority of the Equity Shares by virtue of which they shall -
INFORM.ATION ABOUT.THE SELLERS be in a position to exercise effective management and control over the Target Company. Identified Date is only for the purpose of determining the names of the shareholders as on
The details of the Sellers are as follows: (i) Subjectto ion of the under the C Act, 1956 and/ or any other such date to whom the Letter of Offer would be sent. All owners (registered or unregistered)
Name of the Sellers | Address of Sellers | No. and % age of | No. and % age of > of equity shares of the Target Company (except the Acquirer and the parties to the SPA)
%] e ), the Acquirer intend to make changes in the management of the Target are eligible to participate in the Offer any time before the Closure of the Offer.
9 = Company.
Rights held before| Rights proposed VIII. PROCEEDURE FOR TENDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER
entering into to be sold (iv)  The object of is to acquire g rights with OF OFEER
the SPA dated through the SPA change in management and control of the Targe( Company The Aoqulrer reserves the right | . . . )
30.05.2013 dated 30.05.2013 to modify the present structure of the business in a manner which is useful to the larger | (i)~ All owners of Equity Shares (except the Acquirer and the parties to the SPA), registered or
- interest of the shareholders. Any change in the structure that may be effected, will be in unregistered, are eligible to participate in the Offer any time before closure of the tendering
Vishnu Agarwal ; K"ihf;ar\f:mdon% accordance with the laws applicable. The Acquirer may reorganize and/or streamline various period.
Lidoon 60 | 70140426 | SS00025% || 1 i o aND ACQUSTION DETALS e o s o o oy o e o Do vkt
Saroj Agarwal 7, Krishna Golony, : ; o those who e ?h iy Snares of the Targat ¢ Rerm
Faizabad Road, The Current and proposed shareholding of the Acquirer in the Target Company and the °W"e_’5 Or.(1ose Who have acquirec-ine, =quity shares olihe Targe ompany_a_ ol .e
[odioy Siin | stswron | somase) || deaeofpatsoniionaro s ko Reina e Bttt s Lo e e
Vinarma Agarwal ; .a!;ralif;r;a R%;lgny. & i Dwarka Goods Private Limited ing their consent to participate in this Offer as per the terms and
Lucknow - 226006 96,317 (5.39%) 5,000 (0.28%) No. Particulars No. of % of Shares / conditions of (hls Offer. The application is to be sent to ABS Consultant Pvt. Ltd (‘Registrar
V. Agarwal & 7 Krishna Colon: > - = - 3 Equity Shares Voting Rights to the Offer”) at the address mentioned below so as to reach the Registrar to the Offer on
Sy o Cokny. 7. Shareholding befor PA, 6. 30.05.2013 Ni 0.00% or before 02.08.2013 i.e. the date of closing of the tendering period). Registered shareholders
Lucknow - 226006 | 119,205 (6.67%) | 110,000 (6.16%) 2. [ Shareholding on the PA date as acquired Shoull sent iheir application containing full defaie; viz: name ecdrese: numbior.of sharee
Vibhu Agarwal 4, Krishna Colony, through SPA dated 30.05.2013 13,01,024 72.83% ol ot el . - tog 9
Faizabad Road, 3. | Shares to be acquired in the Open Offer d
Lucknow - 226006 | 375,600 (21.03%) 175,000 (9.80%) ing full 26,440 1.48% (ili)  Shareholders of the Target Company who have sent their equity shares for transfer should
Chinhat Land & 8 KM Faizabad Rd, 4. [ Shares acquired between the PA date submit Form of Acceptance duly completed and signed, copy of letter sent to Target
Finance Company Ismailganj, and the DPS date Nil 0.00% Company (for transfer of said shares) and acknowledgement received thereon and valid
Pvt. Ltd. Lucknow - 226015 | 249,535 (13.97%) | 249,535 (13.97%) 5. | Post Offer shareholdlng (**) (On Diluted share transfer form.
Vibhu Enterprises 8 KM Faizabad Rd, basis, as on 10th working day after (iv)  Incase of non-receipt of Letter of Offer alongwith a form of acceptance cum acknowledgement,
Pvt. Ltd. Ismailganj, closing of tendering period) 13,27,464 74.31% may download the same from the SEBI's website, www.sebi.gov.in, or obtain
Lucknow - 226015 | 283,350 (15.86%) | 283,350 (15.86%) A ing all the equity shares which are offered are accepted in the Open Offer. a copy of the same from the Manager to the Offer on providing suitable documentary evidence
Vinamra Fin Lease 8 KM Faizabad Rd, = ) . " of acquisition of the said shares.
& Investment Pvt. Ltd.| Ismailganj, The Acquirer does not hold any equity shares in the Target Company before the execution . 2 " ’
Lucknow - 226015 | 226,970 (12.71% 226.970 o of the SPA. (v)  The Registrar to the Offer will hold in trust the Share Certificate(s), Form of Acceptance and
| 71%) ,970 (12.71%)
‘Agarwal Fin Lease 8 KM Faizabad Rd, IV. OFFERPRICE : the translerdged(s) on behalf of the sh_areho_lders of the Target Company wr!o have accepted
&gl 4 tPvt Ltd.| I i & . the Offer, until the Drafts for the consideration and/or the unaccepted equity shares/ share
nvestment Pvt. Ltd.| - lsmailganj, o . (i)  The equity shares of TAIL are listed at UPSE. Since there has been no trading in the equity certificates are dispatched! returned.
bucknow- 226015 | 241189 (13 90%) | 241,169 (15 50%) shares of the Target Company for the last many years, the equity shares are deemed to be
3 g pany 'y years, the equity (vi)  Unaccepted share certificates, transfer forms and documents, if any, will be returned by
Total 17,59,926 (98.52%) | 13,01,024 (72.83%) traded within the meaning of explanation provided in terms of regulation 2(1)(j) istered post at the Sharsholders/unregistered owner's sole risk to the Sole/ first Shareholder
of the SEBI (SAST) Regulations, 2011 and therefore the Offer Price has been determined reg reg :
The Sellers form part of the Promoter Group of the Target Company. They do not belong to taking into account the parameters as set out under regulation 8(2) of the SEBI (SAST) | (vii) No indemnity is needed from the unregistered shareholders.
Sny:group., Regulations, 2011, as under: IX.  DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OPEN OFFER
None of Sellers as mentioned above has been prohibited by the SEBI from dealing in the SN Particul Price (in R: h WILL BE AVAILABLE IN THE LETTER OF OFFER
securities, in terms of direction issued under Section 11B of SEBI Act, 1992, as amended r- Mo _ __-Rarticulars rice (In Rs. per share) X, OTHER INFORMATION:
or under any other Regulatons made under the SEBI Act. 1. Price under the SPA Rs. 2/- per equity share o
INEFORMATION ABOUT THE TARGET COMPANY: 2. The Volume- Weighted Average Price paid or payable | Not Applicable (0] The Acquirer and its directors accept full responsibility jointly and severally for the information
. . G T i " for acquisitions by the Acquirer during 52 weeks contained in the Public & Detailed Public and also for the
Tech‘n!cal Associates InVrgpower Limited (“TAIL") was onglnal!y |r)cqrporated under the immediately preceding the date of PA. of the Acquirer laid down in the SEBI (SAST) Regulations.
provisions of the Companies Act, 1956 on 29.12.1984 as a Public Limited Company under 3 Highest pri id ble f isitions by th " = 4 4 . .
the name and style “Technical Associates Drugs Limited” with the Registrar of Companies, d A'Q est F:;'C? paZIG or Piyii e Dd( HO?WS' '0"2‘ Iy he Not Applicable (i) The Acquirer has appointed ABS Consultant Pvt. Ltd., as the Registrar to the Offer, having
Uttar Pradesh. The Target Company received certificate of commencement of business on cquirer during 26 weeks immediately preceding the| office at Stpehen House, Room No. 99. 6th floor, 4, B.B.D. Bag (East), Kolkata 700 001,
15.02.1985. The CIN of the TAIL is L45208UP1984PLC006925. Presently the G i . : hi: (033) 22301043/ 224310153, Fax +(033).2243:0153. The Contact Persontis
registered office of the Target Company is situated at 8th KM Faizabad Road, Post R S M 4. ;’he V°'“"‘_9'(‘1’Ve'?h‘?°t' A‘(eradg_e M:"‘e' Price °f§.ha"els Not Applicable Mr. Vijay Sharma.
Nagar, Lucknow - 226016, Tel. No: (0522) 405 3600, Fax No: (0522) 405 3601 and il aed'?e”“;‘ g ‘S'Xfy‘h ’aPA'“Q 4 ags d""’“; 'satei (iii)  The Acquirer has appointed VC Corporate Advisors Private Limited as Manager to the Open
E-mail Id: contact@techasso.com. g;efh ar:;g Wﬁer: fhg Lt :xi mua"f v':m[en e°°’} “:di ngci" Offer pursuant to regulation 12 of the SEBI (SAST) Regulations.
The Authorised Share Capital of TAIL is Rs. 2,00,00,000 comprising of 40,00,000 Equity the shares of the Target Company are recorded (iv)  This Detailed Public Statement will also be available on SEBI's website at www.sebi.gov.in.
Shares of Rs. 5/- each. The Issued, Subscribed & Paid-up Capital of the TAIL is Rs. 89,31,830/- during such period.
comprising of 17,86,366 fully paid-up equity shares of Rs. 5/- each. TAIL is yet to establish B
connectivity with both National Securities Depository Limited (NSDL) and Central Depositories & O"“: f'"a""'a': ot as at 31st March, 2013: R Issued by Manager to the Offer:
Services (India) Limited (CDSL). No shares are subject to any lock in obligations. 7%{%'/:':8 ;er Sohare( ] 5'04 VC CORPORATE ADVISORS PRIVATE LIMITED
As on date the Target Company does not have partly paid-up equity shares. There are no (c) Earnings Per Share 0'07 SEBI Registration No. INM000011096
outstanding warrants or option or similar instrument, convertible into equity shares at a later - \ (Contact Person: Mr. Anup Kumar Sharma)
stage. No shares are subject to any lock in obligations. Mr. K. L. Agarwal, Partner of M/s. Agarwal Sultania & Associates (Firm Registration No. Q\ 31,Ganesh Chandra Avenue
Thi ity sh: f TAIL listed at UP Stock Exch: Limited (“UPSE” ly. 323364E & Membership No. 015023), Chartered Accountants, having office at 32, B. B. D. | A\ £ 2 t
6 equily shares o are listed a fock Exchange Limited ( ) only Bag (South), Kolkata 700 001 vide certificate dated 30.05.2013 has stated that based on 2nd Floor, Suite No. 2C,
Brief audited Financial Information of the Target Company for the year ended 31st March, the decision of the Hon'ble Supreme Court of India in the case of Hindustan Lever Employees Kolkata-700 013
2011, 335t March, 2012 s 8L Narch 2015 2 s Bllw (Rs. in Lacs) Union Vs Hindustan Lever Limited, 1995 (83 Com case 30), the fair value of the equity Phone No: (033) 2225-3940
For ﬂ:, Yjea, For the year For (h; ?a, shares of Target Company is Rs. 3.22 per share. Eax: (_?33) fé25—3941
Particulars onde ondo In view of the parameters considered and presented in the table above, in the opinion of the -mail: mail@vccorporate.com
31.03.2011 | 31 03 2012 31.03.2013 Acquirer and Manager to the Offer, the Offer Price of Rs. 5/- per equity share is justified in
T \ v ) 750 L, 750 ! terms of regulation 8(2) of the SEBI (SAST) Regulations. ON BEHALF OF ACQUIRER:
otal Revenue E z k - : : T
Net Income i.6. Profi (Loss) Afier Tax 2331 120 173 (ii) I:I:\r,e:rna;/r?clezepzr:ar::et:;rgorate actions in the Target Company warranting adjustment of | ror Dwarka Goods Private Limited
EPS 1.25 0.07 0.07 i S i : i Sd/-
(i As on date there is no revision in Open Offer price or Open Offer size. In case of any revision ”
Net worth / Shareholder' Funds 87.60 88.81 90.03 in the Open Offer price or Offer Size, the Acquirer shall comply with regulation 18 of the | Director
Source: Audited Annual Accounts received from Statutory Auditors of TAIL. SEBI (SAST) ions and all other appli isions of the SEBI (SAST) Regulations. | pjace : Kolkata Date : 06.06.2013




